
IN THE CENTRAL ACrilNlS TR AT lUE TR IC'JN.'iL
PRINCIPAL BENCH: NEJ DELHI

G.A. No. 1853/95

Neu Delhi this the 29th day of Coptovher 199,

Hon'ble Shri A . V . Heridasen , l/ice-Chairman (3/

Kcn'ble 3hri R.K.Ahooja, r'lember (.'0

Dominic l^inz

s/o Shri F-I^inz
R/o Pushap Vihar.
N eu D eihi .... .Appliorr t

(Aduocate By Shri S. ,K .Bisaria)

Versus

1 . Union of India

through

S. ecretar y
f^linistry of Uater Resources
Sharam Shakti Bhausn

N eu Delhi

2. Chairman

Central Uater Commission
5eua Bhausn
R .K . Puram ,
N eu Delhi.

ORDER (Oral)

Hon'ble Shri A . V .Haridasan , V ico-Chai rman i,3)

fAfter making submissions for some tir.-!o\

Learned counsel for the applicant seeks perrrtieei:

to uithdrau this application with liberty to

the matter uith the department. concerned. Pcr'ioaion

is granted. This application is dismissed as ul'hcraun

take u?

\J\I,

- u''

riemberU^ ■ Vi ce-Choir man"'(2 )
( R . K . AHD03 A (A. V, HAR ID As uf' )'

cc.

^v_


